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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY, THE TWENW EIGHTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT APPEAL NOs: 1 193,1228.1257, 1260.1265,1266 .,1267.1268

and1277 of2024

WRIT APPEAL NO: 1193 OF 2024

writ Appeal under clause 15 of the Letters Patent filed against the order

Dated.23t09t2O24 passed in writ petition No 19623 oI 2024 on the file of the High

Court.

Between:

AND
1.

2.

J.

The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen and Welfare Department, Medchal-Malkajgiri District.

...APPELLANT/RESPONDENT No.3

Adavi Vidvasaoar. S/o.Subramanveswara Rao, Age.40 years, Occ Pvt
Emolovee.' Ry;.u-tto.z-zzlt t, Flat No.302, Sri Ram Vihar, Shankar
peeizdOiguOa, Medipally Mandal, Medchal-Malkajgiri District - 500 098

Adavi Sowmya, Wo. Adavi Vidyasagar, Age.38 years, Occ.House. Wife,
wi.i.Nqt-idt it, rtat No.302, sri Rari Vihar, shankar Nagar, Peerzadiguda,
Medipally Mandal, Medchal-Malkajgiri District - 500 098.

...RESPONDENTS/PETITIONER No.'t & 2

The State of Telangana, Rep.by its Principal.secretary, Women Development
and Child Welfare Department, Secretariat, Hyderabad.

4. The Director, Women Development and Child Welfare Department, H'No B-3-

222,Yengal Rao Nagar. Ameerpet, Hyderabad.

5. The lntegrated child Protection services lcPS., Shishuvihar state Home,
H.No.8-3:222, Vengal Rao Nagar, Ameerpet, Hyderabad.

6. The Commissioner of Police, Rachakonda Commissionerate, Vayupuri,
Neredmet, Secunderabad, Medchal-Malkajgiri District.

7. The Station House Officer, Medipally Police Station, Rachakonda
Commissionerate, Medipally, Medchal-Malkajgiri District.
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B. The District Ccllector, Ivledchal-Malkajgiri District.

9. The Central Adoption Resource Authority, Ministry of Women
Development Government of India, W6st Block:8, Wing 2,
Ramakrishnapuram, New Delhi - 1 10 066.

and Child
1st Floor,

...RESPONDENTS

tA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the order of the learned Single Judge in Wp No.19623,12024,

d1.23.09.2024, pencing disposal of the Writ Appeat.

lA NO: 2 OF 2024

Between:
1 . Adavi Vidyasagar, . S/o.Subramanyeswara Rao, Age.40 years, Occ. pvt

Employee, .Flo.H-No.7-22111, Flat No.302, Sri -Ram ''/ihai, 
Shankar

Peerzadiguda Medipally [\rlandal, tr/edchal-Malkajgiri District - 500 098

Z. A9ryi .9-oyt-,yr, Wo. Adavi Vidyasagar, Age.38 years, Occ.House Wife,
No.H.N47-22, 1'1 , Flat No.302, Sri Ram Vihar, Shan(ar Nigar, peezadiguda,
Medipally lvlandal, Medchat-Malkajgiri District - 500 098

...RESPONDNETS 1 & 2/VVRIT PETITIONERS
AND

1. The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen a nd Welfa re De-partment, Medchal-Malkajgiri Didtrict.

2Th
an

tate.of T-elangana, Rep.by_ its Principal Secretary, Women Development
h ild Welf a re Department, Secretariai, Hyderabati.

3. The Director, \iVomen Development and Child Welfare Department, H.No.g-3-
222, Vengal Rao Nagar. Ameerpet, Hyderabad.

4. Th.e lntegrate<J .Child Protection Services lCpS., Shishuvihar State Home,
H.No.8-3-222, Vengal Rao Nagar, Ameerpet, Hyderabad.

5. The Commissioner of .Police, Rachakonda Commissionerate, Vayupuri,
Neredmet, Secunderabad, Medchal-Malkajgiri District.

6. The Station House Officer, Medipally police Station Rachakonda
Commissionerate, Medipally, Medchal-Mal(ajgiri District.

7. The District Collector, Medchal-Malkajgiri District.

8. The Central Adoption Resource Authority, Ministry of Women and Child
uevetop.ment, Government of lndia, West Block-9, Wing 2, 1st Floor,
Ramakrishnapr:ram, New Delhi - 110 066.

eS
dC

...RESPONDENTS
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Petition under section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

vacate the interim order dated'. 21-10-2024 in w.A.No. 1193 of 2024, pending

disposal of the above writ aPPeal.

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.1 & 2: SRI V.UMAKANTH REDDY, REP' FOR

SRI C.RUTHWIK REDDY

Counsel for the Respondent No.3, 4, 5: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.6 & 7: GP FOR HOME

Counsel forthe Respondent No.8: GP FOR REVENUE

Counsel for the Respondent No.9: SRI GADI PRAVEEN KUMAR'
DEPUTY SOLICITOR GENERIAL OF INDIA

WRIT APPEAL NO i 1228 0F 2024

writ Appeal under clause '15 of the Letters Patent Preferred against the order

Dated23togt2o24,inWP.No.2ll0Bof2024onthefileoftheHighCourt.

Between:
Directorate of Women Development And Child Welfare- Departnlgnt' [ep py

its Director, Yousufguda Main Road, Madhura Nagar, Yousulguoa'
Hyderabad - 500 045

...APPELLANT

AND
1 Peruou Chakrapani, S/o. Siddaiah Age 47- years, Occ'Pvt' Business'

hi"rYfrirtiiii"r,i,iviri"g,j & posi, kirrapaiem - Tdhsir, Guntur District, Andhra

Pradesh.

2. Peruou Durqabhavani Wo Chakrapani, Ro'Chintyapalem Village'! Post

Karla-palem T;hsil, Guntur Dist., Andhra Pradesh'

3. The State of Telangana, Rep.by its Prir,rclpgl Secretary Women Development- inJ cnito Welfire depaitmeht Secretariat Hyderabad'

4.TheChildWelfareCommittee,Rep.byitsChairperson,DistrictWelfare.office,' 
WCD & bC Cottectorate"d-o-mptei, 6tO Buildirig, lst Floor, Chirag Ali Lane,

Nampally Station Road, Hyderabad - 01 .
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5. Station Housr-. Officer, tvledipally police Station, tvledipally, Medcha l-N/alkajgiri
District -501 -c01 .

6. Mohammed r\nif Gulam Rasool Shaik, Mahakoliwada Naumja Chowk Navi
Mumbai, D-2

7. Nazma lvlohammed Anif Shaik, Mahakoliwada Nauma Chowk Navi Mumbai,
D-2

B. Central Adoplion Resource Agency, Ramakrishna Puram Nert Delhi.

...RESPONDENTS

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circur-rstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the order of the learned Single Judge in WP No.2t1 108 of 2024,

dt.23.09.2024, pending disposal of the Writ Appeal.

lA NO: 3 OF 2024

Between:
1. Late_Perugu Chakrapani, S/o. Siddaiah Age.47 years, Ocr:.Pvt. Business,

Rl/o.Chintyapalem Village & Post, Karlapalem - Tehsil, Guntur District, Andhra
Pradesh. (expired on 15.11.24)

2. Perugu Durgabhav_ani Wo Chakrapani, Ro.Chintyapatenr Village dpost
Karlapalem Tehsil, Guntur, Andhra Pradesh.

...PETITIONERS/R1 & R2

AND
1

2

3

4

5

Directorate of Women DevelopmentAnd Child Welfare Department, Rep by
its . Director, 

_ -lo-ugufguda Main Road, [Vladhura Naga., Yousufgi.rda-,
Hyderabad - 500 045

fhq 9lgJg.gl l-elan_gana, Rep.by its Principal Secretary Women Development
and Child Wel'are Department Secretariat Hyderabad. 

-

The Child Welfare Committee, Rep.by its Chairperson, Districl Wetfare Office,
WCD & SC Collectorate Complex, Old Building, 1st Floor, Chirag Ali Labe,
Nampally Station Road, Hyderabad - 01.

Station House Officer, Medipally police Station, Medipally, Medchal-Malkajgiri
District -501 301 .

Mohammed Anif Gulam Rasool Shaik, Mahakoliwada Naumja Chowk Navi
Mumbai, D27

6. Nazma Mohammed Anif
Mumbai,D2

Shaik, Mahakoliwada Nauma Chowk Navi

7. Central Adoption ReSource Agency, Ramakrishna puram New Delhi

...RESPONDENTS
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Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased t0

vacate the Status Quo order Dt: 3O.1O.2O24 passed in |.A.NO.1 OF 2024 in

WRIT APPEAL NO: 1228 OF 2024 on the common order Dl 23.09.2024 passed

by a Learned Single Judge in W.P No. 21108 of 2024.

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel forthe Respondent No.1 & 2: SRI C.RAKEE SRIDHARAN

Counsel forthe Respondent No.3 & 4: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel forthe Respondent No.S: GP FOR HOME

Counsel for the Respondent No.8: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDIA

WRIT APPEAL NO: 1257 OF 2024

Writ Appeal under clause 15 of the Letters Patent filed against the order

Daled 23tO9t2024 passed in writ petition No 23727 of 2024 on the file of the High

Court.

Between:
The Child Welfare Proiect Director, Women, Children, Disabled and Senior
Citizen Welfare Departrirent, Medchal-Malkalgiri District'

...APPELLANT

Puli Uppalaiah, S/o Puli Latchadi, Aged 36 yeaq, O.cc 
-Tgddy 

Tapper, Fl/o
Pedanemila Village, Nuthankal tvlandal, Suryapet District, Telangana State

Puli Prameela Wo Puli Uppalaiah, aged 34 years, Occ: Housewife, Rl/o

Pedanemila Village Nuthankdl Mandal Suryapet DistrictTelangana State

3. The State of Telangana, Rep.by its Principal Secretary Women Development
and Child Welfare Department Secretariat Hyderabad.

4. The lntegrated Child Protection Services ICPS, Shishuvihar State Home
Ameerpet Hyderabad.

5. The District Collector, Medchal Malkajgiri District.

6. The Commissioner -of Police, Rachakonda Commissionerate Neredmet X
road Medchal

AND
1

2
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7. The Station House Officer, Medipally Police Station Medipally Rachakonda
Commissione.ate. Medipally

8. The Central Adoption Resource Agency, West Block B Wing 2 Floor
Ra nia krish na p u ra m New Delhi

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circunrstances stated

in the affidavit filed in support of the petition, the High Court ma'/ be pleased to

suspend the order in l.A.No.1 of 2024 in WP No.23727 ol 2024, d1.2310912O24,

pending disposal of the Writ Appeal.

lA NO: 2 OF 2024

Between:
1. Puli Uppalaiah, S/o Puli Latchadi, Aged 36 years, Occ, Toddy Tapper, Rt/o

Pedanemila Village, Nuthankal Mandal, Suryapet District, Telangana State

2. Puli Prameela Wo Puli Uppalaiah, aged 34 years, Occ: Housewife, Rl/o
Pedanemila Village Nuthankal Mandal Suryapet DistrictTelangana State

...VACATE STAY PETITIONERS/R1 & R2

AND

1 The Child Welfare Project Director, Women, Children, Disabled and Senior
citizen welfare Department, Ivledchal-Malkajgi ri District.

Thg 9l?.t9 gl 1'elangana, Rep.by its Principal Secretary Women Development
and Child Wel'are Department Secretariat Hyderabad.'

The lntegrateC Child Protection Services ICPS, Shishuvih,ar State Home
Ameerpet Hyderabad.

The District Collector, Medchal Malkajgiri District.

The Commissioner of Police, Rachakonda Commissionerare Neredmet X
road Medchal

The Station House -Officer, Medipally Police Station Medipatly Rachakonda
Commissionerate. Medipally

7 The Central Adoption Resource
Ra n ia krish na p u ram New Delhi

Agency, West Block B Wing 2 Floor

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to

vacate the interim order that was granted on 07.1 1.2024 in l.A. No. 01 ot 2024 in

2

3

4

5

o
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W.A.No. 1257 of 2024 (in Writ appeal No.1257 of 2O24and dismiss the Writ

appeal.

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN'
ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.1: SRI VEERA BABU GANDU

Counsel for the Respondent No.3 & 4: M/s. K.MANI DEEPIKA'
GP FOR WOMEN DEV CHILD WELFARE

Counsel forthe Respondent No.S: GP FOR REVENUE

Counsel for the Respondent No'6 & 7: GP FOR HOME

Counsel for the Respondent No.8: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICTTOR GENERIAL OF INDIA

WRIT APPEAL NO: 1260 OF 2024

writ Appeal under clause '15 of the Letters Patent preferred against the order

dated 23-09-2024 passed in w.P No. 17040 of 2024 on the file of the High court.

Between:

AND
1

7. The Station House .Officer, Medipall
Commissionerate Medchal-Malkaigiri

The Child Welfare Project Director, Wgme1, C!1ldren, Disabled and Senior
Citizen Welfare Departrirent, lVledchal-Malkajgiri District.

...APPELLANT

Police Station Medipally Rachakonda

Gudla Javachandra Reddv, S/o Gudla Venkata Ramana Red!y,.Agq3l
,-"rr* Oi'clFriuaie fmpto'iee, No. B-2-2931K130, Flat No. 101, Sri Lakshmi
ititaydm, Kamalapuri Colon:y, Phase lll, Hyderabad, 500 073

2. Smt ShakarabathulaJyothi, W/o Gudla Jayg Ql.ran{q le.d.dy. Age 30, years
occ Private Employee Rl/o. 8 2 293 K 30, Flat \o 101, Sri Lakshmi Nrlayam'
Kamalapuri ColdnyPhase lll Hyderabad, 500 073

3. The State of Telangana, Rep.by its Principal Secretary Women Development
and Child Welfare Department, Secretariat Hyderabad.

4. The lntegrated child Protection services lcPS, Shishuvihar State Home,

Ameerpet, Hyderabad.

5. The District Collector, Medchal-Malkajgiri District

6. The commissioner of Police, Rachakonda commissionerate Neredmet X

Road Medchal-Malkajgiri District

v
D istrict
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8. The Central Adoption Resource Agency, West Block 8 Wing 2, lst Floor
Ramakrishnapuram New Delhi 110 066

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court ma,y be pleased to

suspend the order of the learned Single Judge in WP No.17040 of 2024,

dt.23.09.2024, pencing disposal of the Writ Appeat.

lA NO: 2 OF 2024

Between:
1. Gudla Jayachandra_Reddy, S/o Gudla Venkata Ramana Reddy, Age.37

years, Occ. Private Employee, R:/o. B-2-2931K130, Flat No. 101, Sii Lalishmi
Nilayam, Kamalapuri Colony, Phase Ill, Hyderabad, 500 073

2. Smt Shakarahath ulaJyothi, W/o Gudla Jaya Chandra Reddy Aqe 30 vears
Occ Private-ETploygg R/o.8 2 293 K 30, Flat No. 't01 , Sri Lakstimi Nita'yam,
Kamalapuri Colony Phase lll Hyderabad, S00 073

...VACATE STAY PETITIONERS/RESPONDENTS 1 & 2
AND

'I The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen Welfare Department, Medchal-Malkajgiri District.

2 The Stale of I'elangana, Rep.by its Principal Secretary Women Development
and Child Welfare Department, Secretariai Hyderabad.

3 The lntegrated Child Protection Services lCpS, Shishuvihar State Home,
Ameerpet, Hyderabad.

4 The District Ccrllector, Medchal-Malkajgiri District

5 The Commissioner of Police, Rachakonda Commrssionerate Neredmet X
Road IVledchal-Malkajgiri District

6 The Station House Officer, IVledipally police Station Medipally Rachakonda
Commissionerate Medchal-Malkajgiri 

-District

7 The Central Adoption Rgso-qqe Agency, West Block 8 Wirg 2, lst Floor
Ramakrishnapuram New Delhi 1 10 066

...RESPONDENTS/RESPONDENTS

Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
dismiss the writ appeal .by vacating the interim order that was granted on
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08.'11.2024 in l.A. No. O1 of 2024 in W.A.No.17040 ot 2024 and dismiss the writ

appeal,

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.1 & 2: SRI VEERA BABU GANDU

Counsel for the Respondent No.3 & 4: M/s. K.MANI DEEPIKA'
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.5: GP FOR REVENUE

Counsel for the Respondent No.6 & 7: GP FOR HOME

Counsel for the Respondent No.8: SRI GADI PRAVEEN KUMAR,
DEPUW SOLICITOR GENERIAL OF INDIA

WRIT APPEAL NO: 1265 OF 2024

Writ Appeal under clause 15 of the Letters Patent filed against the order

Dated.23tO9t2O24 passed in writ petition No 22O2O of 2024 on the file of the High

Court.

Between:
The Child Welfare Proiect Director, Women, Children, Disabled and Senior
Citizen Welfare Departrirent, Medchal-Malkajgiri District.

...APPELLANT

AND
1 Dasari Anil Kumar, S/o. Sivaiah Age.33 years, Occ. Govt. Employee,

Fl/o. H.No. 1 -76-A, Cherukuru, Prakasam District, And hra Pradesh.

2. Bezawada Sahitya Wo Dasari Anil Kumar, aged about 31 years' Occ: Govt.
Employee, Ro.H.No.1-76-A Cherukuru Prakasam District Andhra Pradesh'

3. The State of Telangana, Women Development and Child Welfare Department
Secretariat at Hydeiabad. Rep by its Principal Secretary.

4. The lntegrated Child Protection Services ICPS, Shishuvihar State Home,
Ameerpet, Hyderabad.

5. The Central Adoption Resource Agency (CARA)' West Block-8, Wing 2, 1st
Floor,Ramakrishnapuram, New Delhi - 1 10 066.

6. Child Welfare Commiftee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District.

7. The District Collectoi, Medchal-Malkajgiri District
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B. The Commissioner of Police, Rachakonda Commissionerate, Neredmet X
Road, IVedchal-Malkajgiri District.

9. The Station House Officer, Medipally Police Station, It/edipally Rachakonda
Com m issio ne'ate, Medchal-Malkajgiri District.

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circuntstances stated

in the affidavit filed in support of the petition, the High Court ma,/ be pleased to

suspend the order of the learned Single Judge in WP No.2202012024,

dt.23.O9.2024, pending disposal of the Writ Appeal.

lA NO: 2 OF 2024

Between:
'1 . Dasari Anil Kumar, S/o. Sivaiah Age.33 years, Occ. Govt. Employee,

Rl/o.H. No.1-76-4, Cherukuru, Prakasam District, Andhra Pradersh.

2. Bezawada Sahitya Wo Dasari Anil Kumar, aged about 31 years, Occ: Govt.
Employee, Ro,H.No.1-76-4 Cherukuru Prakasam District Andhra Pradesh.

...VACATE STAY PETITIONERS/R1 & R2

AND

1 The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen Welfare Department, Medchal-Malkajgiri District.

The State of Telangana, Women Development and Child Welfare Department
Secretariat at Hyderabad. Rep by its Principal Secretary.

The lntegrateC Child Protection Services ICPS, Shishuviherr State Home,
Ameerpet, Hyderabad.

The C_entral Adoption Resource Agency (CARA), West Block-8, Wing 2, 1st
Floor,Ramakrishnapuram, New Delhi - 1'10 066.

Child Wellare Committee, Represented by its Chairperson, Alwai, Medchal-
Malkajgiri Distr-ict.

The District Collector, Medchal-Malkajgiri District

The Commissioner of Police; Rachakonda Commissionerate, Neredmet X
Road, Medchal-Malkajgiri District.

The Station House Officer, Medipally Police Station, Medipally Rachakonda
Co mm issio ne rate, Medchal-Malkajgiri District.

...RESPONDENTS

Petition under Section 151 cPc praying that in the circumstances stated

in the affidavit filed n support of the petition, the High Court may be pleased to

2

J

4

B

6

7
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vacate the interim order lhat was granted on11111l2O24 in l.A No 01 of 2024 in

W.A No 1265 of 2024 and dismiss the writ Appeal.

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel forthe Respondent No.1 & 2: SRI T.SURYA SATISH

Counsel for the Respondent No.3, 4 & 6: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.S: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDlA

Counsel forthe Respondent No.7: GP FOR REVENUE

Counsel for the Respondent No.8 & 9: GP FOR HOME

WRIT APPEAL NO: 1266 OF 2024

Writ Appeal under clause 15 of the Letters Patent Filed Against the order

Dated-23tO912024 passed in writ petition No.22026 of 2024 on the file of the High

Court.

Between:
The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen Welfare Department, Medchal-Malkajgiri District.

... PETITIONE RS/APPELLANT

AND

1

2

B Santosh, S/ o Nageswara Rao, Aged 33 years, Occ- Private Employee, Fl/o
49-4BGlCl201-8, Pa-dma Nagar, Phase - '1 , Chintal, Hyderabad.

Dasari Jagadessari Devi, Wo B Santosh No 49-4861C120'1-8, Padma Nagar,
Phase - 1, Chintal, Hyderabad.

3. The State of Telangana, Women Development and Child Welfare
Department, Secretariat, Hyderabad.

4. The lntegrated Child Protection Services ICPS, Shishuvihar State Home,
Hyderabad.

5. The Central Adoption Resource Agency (CARA), West Block-8, Wing 2, '1st

Floor,Ramakrishnapuram, New Delhi - 1 10 066.

6. Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District

7. The District Collectoi, MedchaFMalkajgiri District
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8. The Commissioner of Police, Rachakonda Commissionerate, Neredmet,
Secunderabad, Medchal-Malkajgiri District.

9. The Station House Officer, Medipally Police Statiorr, Rachakonda
Commissione'ate, Medipally, Medchal-Malkajgiri District.

(R3 and R6 are not necessary parties)

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the order in lA No.1/202'l in WP No.2202612024, dl.23logl2124, pending

disposal of the Writ Appeal.

Between:
'l B San!o9h, S/ o Nageswara Rao, Aged 33 years, Occ- Private Employee, Rl/o

49-4861C1201.8, Padma Nagar, Phase - 1, Chintal, Hyderabad.

2. Dasari Jagadessari Devi, Wio B Santosh No 4g-4861C1201-B, Padma Nagar,
Phase - '1 , Chintal, Hyderabad.

...APPELLANT
AND

,|

2

J

4

q

6

7

The Child Welfare Project Director, Women, Children, DisaLrled and Senior
Citizen Welfare Department, Medchal-Malkajgiri District.

The State of Telangana, Women Development and Child Welfare
Department, Secretariat, Hyderabad.

The lntegraterl Child Protection Services ICPS, Shishuvihar State Home,
Hyderabad.

The C_entral Adoption Resource Agency (CARA), West Block.-8, Wing 2, 1st
Floor,Ramakrishnapuram, New Delhi - 1 10 066.

Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District

The District Collector, Medchal-Malkajgiri District

The Commissioner of Police, Rachakonda Commissionerate, Neredmet,
Secunderabad, Medchal-Malkajgiri District.

The Station House Officer, tr/edipally Police Station Rachakonda
Commissionerate, Medipally, Medchal-Malkajgiri District.

o

...RESPONDENTS

lA NO: 2 OF 2024
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Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased lo

vacate the interim order that was granted on 1111112024 in l.A No 01 of 2024 in

W.A No 1266 of 2024 and dismiss the writ Appeal.

Ciruhsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Gounsel for the ReSpondent No.1 & 2: SRI T.SURYA SATISH

Counsel for the Respondent No.3, 4 & 6: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.S: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDIA

Counsel forthe Respondent No.7: GP FOR REVENUE

Counsel for the Respondent No.8 & 9: GP FOR HOME

WRIT APPEAL NO: 1267 OF 2024

Writ Appeal under clause 15 of the Letters Patent Preferred Against Order

Dated 231O912024 Passed in W.P.No. 21981 of 2024 on the file of the High Court.

Between:
The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen Welfare Department, Medchal-lt/lalkajgiri District.

...APPELLANT

AND
1

2

3

4

5

6

Shulla Mallesh, S/o Shulla Venkataiah, Aged about 36 years, Occ. Private
Employee, No 2-2-'128151170/1, Sai Bab-a Colony, Near Community Hall,
Uppal, Medchal-Malkajgiri District.

Sowla Sruthi, Wo Shulla Mallesh, Aged about 30 years, Occ. Household, -Ri/o
2-2-128tst171l'l , Sai Baba Colony,-Near Community Hall, Uppal, Medchal-
Malkajgiri District.

The State of Telangana, Women Development and Child Welfare
Department, Secretariat, Hyderabad. Rep.by its Principal Secretary'

The lnteorated Child Protection Services ICPS, Shishuvihar'State Home,
Ameerpel, Hyderabad.

The Central Adoption Resource Agency (CARA), West Block-8, Wing 2' 'l st
Floor, Ramakrishnapuram, New Delhi - I 10 066.

Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District
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7. The District Collector, Medchal-Malkajgiri Diskict

8. The Commissioner of Police, Rachakonda Commissionerale, Neredmet X
Road, Ir/edchal-Malkajgiri District.

9. The Station F,ouse Officer, Medipally Police Station, tvledipally, Rachakonda
Commissionerate, Medchal-Malkajgiri District.

...RESPONDENTS

lA NO: 1 OF 2024

Petition unde. Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the order in WP No.2198112024, dt.2310912024, pending disposal of the

Writ Appeal.

lA NO: 2 OF 2024

Between:
1. Shulla Malleslr, S/o Shulla Venkataiah, Aged about 36 years, Occ. Private

Employee, Nc 2-2-128151170/1 , Sai Baba Colony, Near Community Hall,
Uppal, Medchal-Malkajgiri District.

2. Sowla Sruthi,'/V/o Shulla Mallesh, Aged about 30 years, Occ. Household, Fl/o
2-2-121lsl170t1 , Sai Baba Colony, Near Community Hall, Llppal, Medchal-
Malkajgiri Dist"ict.

......VACATE STAY PETITIONERS/RI & R2

AND
1

2

J

4

5

6

7

The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen Welfarr-. Department, Medchal-Malkajgiri District.

The State of Telangana, Women Development and Child Welfare
Department, Secretariat, Hyderabad. Rep.by its Principal Secretary.

The lntegraterJ Child Protection Services ICPS, Shishuvihar State Home,
Ameerpet, Hyderabad.

The Central Adoption Resource Agency (CARA), West Block-8, Wing 2, '1st

Floor, Ramaklshnapuram, New Delhi - 1 10 066.

Child Welfare Commiftee, Represented by its Chairperson, Alwal, IMedchal-
lVlalkajgiri District

The District Collector, Medchal-Malkajgiri District

The Commissioner of Police, Rachakonda Commissionerate, Neredmet X
Road, Medchal-lValkajgiri District.

Police Station, Medipally, Rachakonda
District.

...RESPONDENTS

The Station House Officer, Medipally
Co m m issio ne rate, IMedchal-Malkajgiri
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Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

vacate lhe interim order that was granted on1111112024 in l.A No 01 of 2024 in

W.A No 1267 ot 2024 and dismiss the writ Appeal.

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.1 & 2: SRI T.SURYA SATISH

Counsel for the Respondent No.3, 4 & 6: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.5: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDIA

Counsel for the Respondent No.7: GP FOR REVENUE

Counsel for the Respondent No.8 & 9: GP FOR HOME

WRIT APPEAL NO: 1268 OF 2024

Writ Appeal under clause 15 of the Letters Patent Filed Against the order

Dated.2310912024 passed in writ petition No 22429 of 2O24 on the file of the High

Court.

Between:
The Child Welfare Project Director, Women, Children, Disabled andSenior
Citizen Welfare Department, Medchal-Malkajgiri District.

...APPELLANT

AND
1

2

Katuri Devendra Babu, S/ o. Nagula Meera Saheb Age.35 years, Occ. Private
Employee, Ft/o. 2-155A, Bolayapalem Village, Karlapalem, Guntur, Andhra
Pradesh.522111

Smt Kari Durgabhavani, W/o. Katuri Devendra Babu, Age. 33 years-, Occ.
Household, R/ o. 2-155A, Bolayapalem Village, Karlapalem, Guntur, Andhra
Pradesh. 522'1 11

The State of Telangana, Women Development and Child Welfare
Department, Secretariat, Hyderabad. Rep.by its Principal Secretary.

The lntegrated Child Protection Services ICPS, Shishuvihar State Home,
Ameerpet, Hyderabad.

The Central Adopticin Resource Agency, West Block-8, Wing 2, 1st Floor,
Ramakrishnapuram, New Delhi - 110 066.

3

4

5
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6. Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District

7. The District C,rllector, Medchal-Malkajgiri District

B. The Commissioner of Police, Rachakonda Commissionerate, Neredmet X-
Road, Secund erabad, ltrledchal-Malkajgiri District.

9. The Station House Officer, Medipally Police Statiorr, Rachakonda
Commissione"ate, Medipally, Medchal-Malkajgiri District.

(Respondent No. 3, 4 and 6 Formal parties)

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court mav be pleased to

suspend the order in WP No.224291 2024, d1.23.09.2024, pending disposal of the

Writ Appeal.

lA NO: 2 OF 2024

Between:
1. Katuri Devencra Babu, S/ o. Nagula Meera Saheb Age.35 years, Occ. Private

Employee, R/o. 2-155A, Bolayapalem Village, Karlapalem, Guntur, Andhra
Pradesh. 522.11

2. Smt Kari Durgabhavani, Wo. Katuri Devendra Babu, Age- 33 years, Occ.
Household, R/ o. 2-'155A, Bolayapalem Village, Karlapalem, Guntur, Andhra
Pradesh. 522n 11

... ...VACATE STAY PETITIONERS/R1 & R2

AND
1 The Child Wr:lfare Project Director, Women, Children, Disabled andSenior

Citizen Welfare Department, Medchal-Malkajgiri District.

The State of Telangana, Women Development and Child Welfare
Department, Secretariat, Hyderabad. Rep.by its Principal Secretary.

The lntegrated Child Protection Services ICPS, Shishuvihar State Home,
Ameerpet, Hyderabad.

The Central Adoption Resource Agency, (CARA) West Block-8, Wing 2, 1st
Floor, Ramakrishnapuram, New Delhi - 1 '10 066.

Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri Dist.ict

The District Collector, Medchal-Malkajgiri District

The Commissioner of Police, Rachakonda Commissionerate, Neredmet X-
Road, Secunderabad, Medchal-Malkajgiri District.

2

3

4

5

6

7
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8 The Station House Officer, tvledipally Police Station, Rachakonda
Commissionerate, l\iledipally, l\iledchal-lValkajgiri District.

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

vacate the interim order that was granted on 1111112024 in I.A No 01 of 2024 in

W.A No 1268 of 2024 and dismiss the writ Appeal.

Counsel for the Appeltant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.'l & 2: SRt T.SURYA SATISH

Counsel for the Respondent No.3, 4 & 6: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.S: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDIA

Counsel for the Respondent No.7: GP FOR REVENUE

Counsel for the Respondent No.8 & 9: GP FOR HOME

WRIT APPEAL NO: 1277 OF 2024

Writ Appeal under clause 15 of the Letters Patent Preferred against the Order

Dated 23109/2024 in WP.No. 21980 Of 2024 on the file of the High Court.

Between:
The Child Welfare Project Director, Women, Children, Disabled and Senior
Citizen Welfare Department, Medchal-Malkajgiri District.

...PETITIONERYAPPELLANT

AND
1

2

Kandala Padma, Wo Late Kandala Venkat Reddy Aged about 45 years, Occ.
Household, F/o 4 - 31, Kandagatla, Atmakur, Nalgonda.

The State of Telangana, Women Development and Child Welfare Department
at Secretariat, Hyderabad. Rep.by its Principal Secretary.

3. The lntegrated Child Protection Services ICPS, Shishuvihar State Home,
Ameerpet, Hyderabad

4. The Central Adoption Resource Agency, West Block-8, Wing 2, 1st Floor,
Ramakrishnapuram,'New Delhi -1 10 066.
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5. Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District.

6. The District Collector, Medchal-Malkajgiri District.

7. The Commissioner of Police, Rachakonda Commissionerate, Neredmet- x
road Medchal-Malkajgiri District.

8. The Station House Officer, Medipally Police Station, Medipally Rachakonda
Commissionerate, MedchaFMalkajgiri

(R2 and R5 not necessary Parties)

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in suppo( of the petition, the High Court may be pleased to

suspend the orde' of the learned Single Judge in WP No.2198012024,

dt.23.09.2024, pending disposal of the Writ Appeal.

lA NO: 2 OF 2024

Between:
Kandala Padma, W/o Late Kandala Venkat Reddy Aged about 45 years, Occ.
Household, Rto 4 - 31 , Kandagatla, Atmakur, Nalgonda.

AND
1

... ...VACATE STAY PETITIONERS/R1 & R2

2

3

4

5

6

7

8

The Child Welfare Project Director, Women, Children, Disatrled and Senior
Citizen Welfare Department, N/edchal-Malkajgiri District.

The State of Telangana, Women Development and Child Wellare Department
at Secretariat, Hyderabad. Rep.by its Principal Secretary.

The lntegrateC Child Protection Services ICPS, Shishuvihar State Home,
Ameerpet, Hyderabad

The Central Adoption Resource Agency, West Block-8, Wing 2, 1st Floor,
Ramakrishnapuram, New Delhi -1 10 066.

Child Welfare Committee, Represented by its Chairperson, Alwal, Medchal-
Malkajgiri District.

The District Collector, Medchal-Malkajgiri District.

The Commissioner of Police, Rachakonda Commissionerate, Neredmet- x
road Medchal-Malkajgiri District.

The Station House Officer, Medipally Police Station, Medipally Rachakonda
Co m m issio n e rate, Medchal-Malkajgiri

...RESPONDENTS
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Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

vacate the interim order that was granted on 1211112024 in l.A No 01 of 2024 in

W.A No 1277 of 2024 and dismiss the writ Appeal.

Counsel for the Appellant: SRI MOHAMMED IMRAN KHAN,
ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.1 : SRI T.SURYA SATISH

Counsel for the Respondent No.2, 3 & 5: M/s. K.MANI DEEPIKA,
GP FOR WOMEN DEV CHILD WELFARE

Counsel for the Respondent No.4: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDIA

Counsel forthe Respondent No.6: GP FOR REVENUE

Counsel for the Respondent No.7 & 8: GP FOR HOME

The Court delivered the following: COMMON JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL Nos.1193 L22A L257 t260 L265

L266, L267,1268 and L277 of2024

COMMON JUDGMENT: eer the Hoft'bte the ChieJ Justice Alak Aradhe)

Mr. Mohammed Imran Khan, learned Ad,litional

Advocate General for the State of Telangana appears for the

appellants

Mr. T.ljurya Satish, learned counsel for respondents

No.1 and 2 in W.A.Nos.1265, 1266, 1267 and 1268 'tf 2024

and for the respondent No.1 in W.A.No.1277 of 2024.

Ms. (1. Rakee Sridharan, learned counsel for

respondents No.1 arld 2 in W.A.No.1228 of 2024

Mr. V. Umakanth Reddy, learned counsel represents

Mr. C. Ruthwik Reddy, learned counsel for respondents

No.1 and 2 in W.A.No. L193 ol 2024

Mr. G. Veera Babu, learned counsel for respondents

No.1 and 2 in W.A.Nos.7257 and 1260 of 2024.
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Ms. K. Mani Deepika, learned Government Pleader for

Women Development and Child Welfare for respondents

No.3 and 4 in W.A.Nos.l228, 1257 and 1260 of 2024; fot

respondents No.3, 4 and 6 in W.A.No.1267 of 2024; fot

respondents No.3, 4 and 6 in W.A.Nos. 1265, 1266 and

1,268 of 2024; for respondents No.3, 4 and 5 in

W.A.No.1193 of 2024 and for respondents No'2,3 and 5 in

W.A.No.1277 of 2024.

Mr. Gadi Praveen Kumar, learned Deputy Solicitor

General of India appea-rs for Central Adoption Resource

Agency.

2. With the consent of the learned counsel for the

parties, the appeals are heard finally

3. These intra court appeals emanate from the common

order dated 23.09.2024 passed by the learned Single Judge

and involve a common issue. Therefore, these appeals

were heard analogously and are being decided by this

common judgment. However, the common issue with

regard to validity of the action of the police authorities in
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taking away the custody of the minor children from the

respondents No.l arld 2 in W.A.Nos. 1193, 1228 1257,

1260, 1265, 7266, 1267 and 1268 of 2024 and the

respondent No.1 in W.A.No.1277 of 2O24, wl:o clairn to be

adoptive parents, is without arry authority of law, arises for

consideration in different factual backdrop. Therefore, we

briefly refer to the facts in each appeal

4. In W..\.No.1265 of 2024, it is the case of the

respondents No.1 ald 2 that they are the adoptive parents

of one minor girl child, namely D. Maanvika, u,ho is aged

about three years. It is their case that respondents No.1

and 2 were :nformed through a common friend that a nine

days old bal>y girl is available for adoption. The aIbresaid

respondents therefore adopted the child on 30.03.2024, rn

accordalce ..vith the provisions of the Hindu Adoptic,ns and

Maintenanct: Act, 1956 (hereinafter referred to 2S, "the

1956 Act"). In W.A.No.1277 of 2024, the respondent No.1

claims that she has adopted a two days old baby girl,

namely K.Uma Maheshwari, from her biological parr:nts on

l5.lL.2O2l, as they were not in a position to bring up the
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child. In W.A.No. 1267 of 2024, tlne respondents No.1 and

2 assert they learnt through a common friend that a twenty

days old baby girl, namely S.Rishika, is put up for

adoption. Therefore, the said respondents adopted the said

child on 26.01.2024 from her biological parents.

5. In W.A.No.1266 of 2024, the respondents No.1 and 2

claim to be adoptive parents of a minor child, namely

B.Sresta. It is their case that they adopted the aforesaid

two days old baby girl on 22.07.2024 from the biological

parents. In W.A.No.126B of 2024, the case of the

respondents No.1 and 2 is that they have adopted a minor

girl child, namely K.Jhanavi Sahasra, on 2O.O5.2O24 from

her biological parents and are her adoptive parents. In

W.A.No.1260 of 2024, the respondents No.1 and 2 claim to

have adopted a girl child namely, G.Parnika Reddy, from

the biological parents on 07.O8.2022.

6. In W.A.No. 7257 of 2024, tt.e respondents No.1 and 2

claim that they have adopted a baby boy, namely Puli

Bargav Ram, from the biological parents. In W.A.No.1193

of 2024, the respondents No.l and 2 claim to have adopted
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a minor baby boy, namely Adavi Naga Venkata Dhruva,

from his biological parents and ciaim to be the rldoptive

parents of the aJoresaid child. In W.A.No.1228 ol 2024, the

respondents; No.l and 2 clairn to be adoptive parents of a

girl child, n amely Perugu Bhavya Sri. It is asserted that

the aforesaid respondents have adopted the girl c:hi1d on

16.O8.2022 from her biological parents, namely

respondents l.lo.5 and 6 in the said writ appeal. Ac:capding

to the respondents No.1 and 2, an adoption deed has been

executed and the biological parents handed ouer the

aforesaid child to the respondents No.l and 2 on praymsnl

of Rs.1,50,000/-.

7. One M anyam Sai Kumar, who is a News Reporter in a

news channel, namely SR News (hereinafter referred to as,

"the complzrinant"), frled a complaint on 22.05.2,.024 tn

Medipally F'olice Station, Rachakonda, in which it was

stated that he received an intimation on 17.05.2 O24 that

one Shobha Rani is running a clinic a Rama Krishn.a Nagar

Coiony, Peerzadiguda, Hyderabad. It was stated in 1.he said

complaint that she is seiling children to needy people. The
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complainant shared the information amongst his

colleagues and decided to conduct a sting operation. The

complainant, therefore, made a phone call to Shobha Rani

and asked if children are available. Thereupon, the

complainalt was informed that a girl child is available for

Rs.5.0O lakhs whereas a boy is available for a sum of

Rs.6.00 lakhs. According to the complaint, the aforesaid

Shobha Rani shared photographs of two baby girls and one

boy on the whatsapp number of the complainant. The

complainarrt was asked to attend the clinic on 18.O5.2024

and was instructed to meet one Saleem. The complainant

after discussion selected a girl child for an amount of

Rs.4,50,000/- and informed Shobha Rani that on

20.05.2024 he will pay the advalce amount. The

complainart was asked to come on 22.05.2024.

Thereafter, the complainant lodged the First Information

Report in Medipally Police Station. On the basis of the

complaint, the First Information Report, namely

F.I.R.No.579 of 2024, for offences under Sections 370, 372,

373 read with Section 34 of the Indiar Penal Code, i860,

Sections 81 ard 87 of the 2015 Act and Section 88 of the
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Juvenile Ju stice (Care and Protection of Children) Act,

2000, was rt:gistered.

8. On tht' basis of the aforesaid complaint, the Station

House Offic er, Medipally Police Station, conducl ed the

search and recovered fifteen children on 22.05.2024. The

Station HouLse Officer produced the chiidren bef,:re the

Child Welfa-e Committee (hereinafter referred to eLs, "the

Committee") under the 2015 Act.

9. Thereafter, the adoptive parents who were petitioners

in nine diffr:rent writ petitions before the learned Singie

Judge filed the writ petitions in which a declaration was

sought that the action of the Commissioner of Police,

Rachakonda, and Station House Officer, Medipalll. Police

Station, in forcibly and illegally taking the custodl' of the

minor children from the writ petitioners and handing them

over to the Child Welfare Project Director and Integrated

Child Protection Services, Sishuvihar, Hyderabad, on the

basis of the First Information Report, is illegal, arbitrary

and violative of Articles 14 and 20(1) of the Constitution of

India
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i0. The learned Single Judge by the common order dated

23.09.2024 has allowed the writ petitions and., inter alia,

has held that the provisions of the Juvenile Justice (Care

ald Protection of Children) Act, 2015 (hereinafter referred

to as, "the 2015 Act") do not apply to the fact situation of

the cases and it has been further held that the action of

the police authorities in taking the custody of the children

in question from the respondents No.1 and 2 in

W.A.Nos.Il93, 1228, 1257, 1260, 1265, t266, t267 and

L268 of 2024 arrd the respondent No.1 in W.A.No. 1277 of

2024, w}ro claim to be adoptive parents of the children in

question is illegal and without any authority of law. The

learned Single Judge has also granted the liberty to the

writ petitioners to adopt the procedure prescribed for

continuation of the custody of the children with them by

validly executed adoption deeds or by following arry other

procedure which would a1low them to retain the custody of

the children forever. Hence, these appeals.

1 1 . Learned Additional Advocate General submitted that

the respondents No.1 and 2 in W.A.Nos.1793, 122a, 1257,
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1260, 1265, 1266, 1267,1268 of2024 and the respondent

No.1 in W.A.No.1277 of 2024, who were the writ petrtioners

in the writ 1>etitions before the learned Single Jud51e have

neither validly adopted the minor children under the 2015

Act nor under the 1956 Act. It is further submitt,:d that

the State is bound to protect the children who were .n need

of care and protection and therefore, the Station House

Officer took .-he custody of the children and produced them

before the Committee. It is submitted that since

22.05.2024 , the minor children are in the custody of the

Committee

12. It is, h,rwever, fairly submitted that the Committee is

required to take action in terms of the provisions of the

2015 Act. However, the same was not taken, as the matter

was sub judice. It is further submitted that suitable action

in terms of the 20 1 5 Act with regard to custody of the

children sh all be taken. It is also stated that the

appiications of those adoptive parents seeking adoption of

the minor c'hildren shall also be decided expeditiously

within a time limit which ,fi t. fixed by this Court.
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13. Learned counsel for respondents No.1 and 2 in

W.A.Nos. 1265, 1266, 126Z and. 1268 of 2024 and for the

respondent No.1 in W.A.No.1277 of 2024 submitted that

none of the Sections under which the First Information

Report has been registered, are attracted to the fact

situation of the case. It is further submitted that for

adoption of a child neither Datta Homam nor adoption

deed is necessary. It is pointed out that th. -i.ro. children

have been adopted by the adoptive parents in accordance

with the 1956 Act. It is contended that the police cannot

take the custody of the children until and unless the issue

of adoption either under the 1956 Act or the 2015 Act is

decided. Learned counsel a_lso furnished the details of the

qualifications of the parents, who are the writ petitioners,

and has placed reliance on the Division Bench decisions of

the Telangana High Court and Bombay High Court in Arun

Kumar Gupta v. State of Telanganal and Leelendra Deju

Shetty v. State of Maharashtraz respectively.

' 2024 SCC Online TS 882
2 2OZq SCCOnL'n Bom 2363
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14. Learne I counsel for the respondents No. 1 arrd 2 in

W.A.No.l22E. of 2024 has submitted that the aJcresaid

respondents had impleaded the biological parents as the

respondents No.6 and 7. It is further submitted that the

minor child is neither an orphan nor a surrendered child.

It is submitted that the minor girl child is also not an

abandoned child. Therefore, the provisions of the 2015 Act

do not apply to ihe fact situation of the case. It is pointed

out that in t1're enquiry carried out by the police authorities

as well as social investigation carried out und.er the

provisions of the 2O 15 Act, it has been found that the

respondents No.1 and 2 are taking care of the child. It is

further subrnitted that the respondents No.1 and 2 have

validly adopled the child under the 1956 Act and the order

passed by :he learned Single Judge does not <:a11 for

interference in this intra court appeal

15. Learned counsel for the respondents No.l ald 2 in

W.A.Nos.72i'7 and 1260 of 2024 has submitted lhat no

complaint l-rirs been received from the biological palehts of

the minor children.
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16. The learned counsel for the respondents No.1 and 2

in W.A.No.1193 of 2024 has submitted that the child was

an illegitimate child, which has been adopted under the

provisions of the 1956 Act and the action of the police

authorities in taking the custody of the minor child from

the respondents No. 1 and 2 is illegal.

17. By way of rejoinder, the learned Additional Advocate

General has submitted that the decisions relied on by the

learned counsel for the respondents No.1 and 2 in Arun

Kumar Gupta (supra) and Leelendra Deju Shetty (supra)

relate to writ petitions which were filed by the biological

parents seeking a writ of habeas corpus ald therefore has

no application in the facts and circumstances of the case.

It is further submitted that under Section 31 of the 2015

Act, the children have been produced before the

Committee.

18. We have considered the submissions made on both

sides and have perused the record.

o
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19. The scle issue which arises for consideration in these

appeals is rvhether the action of the police authorities in

taking awa5' the custody of the minor children from the

writ petitior ers who claim to be adoptive parents is sans

any authorily of law.

20. The 2()15 Act is enacted to consolidate and amend

the law relilting to children alleged and found to be in

conflict with lar,r, and for the benefit of children in need of

care ald Jrrotection by catering to their basic needs

through prc per care, protection, development, tre.atment,

socia-l re-intr:gration, by adopting a child-friendly approach.

Section 2(1) of the 2015 Act dehnes the expression

"abandoned child", whereas Section 2 ( 1 4) deals u ith the

expression "child in need of care and protection". Section

2(421 defint.s the expression "orphan". The aJbresaid

definitions, which are relevant for the purposes of the

controvers)'Ln these appeals, are reproduced below:

"12(1) "abandoned child" means a child desert<:d

by his triological or adoptive parents or guardials, wlLo

has bee -r declared as abandoned by the Committee aft,lr
due inqrriry;

t\.<i
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n

(14) "chiid in need of care and protection" means

a child-
(i) who is found without any home or settled place of

abode and without any ostensible means of subsistence;

or

(ii) who is found working in contravention of the

provisions of this Act or labour laws for tJ:e tirne being in
force or is found begging, or living on the street; or

(iii) who resides with a person (whether a guardian of

the child or not) and such person-

(a) has injured, exploited, abused or neglected the

child or has violated any other law for the time

being in force meant for the protection of child; or

(b) has threatened to ki11, injure, exploit or abuse

the child and there is a reasonable likelihood of

the threat being carried out; or

(c) has killed, abused, neglected or exploited some

other child or children and there is a reasonable

likelihood of the child in question being killed,

abused, exploited or neglected by that person; or

(iv) who is mentally ill or menta,lly or physically

challenged or suffering from terminal or incurable

disease, having no one to support or look after or having

parents or guardiars unfrt to take care, if found so by

the Board or the Committee; or

(v) who has a parent or guardial ald such paJent or

guardian is found to be unht or incapacitated, by ttre
Comrnittee or the Board, to care for and protect the

safety ald well-being of t1.e child; or
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(vi) who does not have parents and no one is willing ro

take care of, and protect or who is abandoned ,rr

surrendered;

(vii) whr, is missing or mn away child, or whose parents

cannot be found after making reasonable inquiry :.n

such m:rnner as may be prescribed; or

(viii) whc has been or is being or is likely to be abuse,l,

tortured or exploited for the purpose of sexual at)use or

illegal ar:ts; or

(ix) who is found rrrlnerable and has been or is being or

is 1ike1y to be inducted into drug abuse or trafficking; o:

(x) whc is being or is hkely to be abused for

uncons< ionable gains; or

(xi) who is victim of or affected by aly armed conflict,
civil unresl or natu ral calamily: or

(xii) whc is at imminent risk of marriage before attainir g

the age ,)f marriage and whose parents, family member,;,

guardian ald any other persons are likely to t,e

responsrble for solemnisation of such rnar-riage;

(42) "orp han" meals a child -
(i] who is without biological or adoptive parents r)r

legal guardian; or

(ii) whose legal guardian is not willing to take, c,r

c:rpable of taking care of the child;"

21. It is pertinent to note that the 2015 Act is a welfare

legislation ar-ld its provisions are required to be liberally

interpreted. From a careful scrutiny of Section 2(I4t of the
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2015 Act which defines the expression "child in need of

care and protection", particularly Section 2(1a)(vi), it is

evident that the same includes the child who does not have

parents and no one is willing to take care of and protect or

who is abandoned or surrendered. In the instant cases,

admittedly, the biological parents of the children in

question were not wiliing to take care of the children.

Therefore, in our opinion, the children in question are

covered by Section 2$al of the 2015 Act. However, we may

hasten to add that the aforesaid finding has been recorded

only for the purposes of dealing with the contention of the

respondents No.1 and 2 that the provisions of the 2015 Act

do not apply to the fact situation of the case and shall not

bind any authority and shall not preclude it from deciding

the issue with regard to the applicability of the 2O 1 5 Act.

22. Chapter VI of the 2015 Act deals with the production

of child before the Committee. The police officer dealing

with any child in need of care and protection is required to

produce him/her before a Child Welfare Committee without

any loss of time but within a period of twenty four hours.
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It is not .n dispute that the Station House Officer,

Medipally ['olice Station, has produced the chi1,1ren in

question be:bre the Committee.

23. Howe'u er, thereafter the Committee is reqrLired to

conduct an enquiry in terms of Section 36 of the 2C15 Act

and to pass an order under Section 37 of the said Act

regarding a child in need of care and protection. The

aforesaid provisions of law which prescribe al enqtriry and

an order to be passed by the Committee have n,:t been

completed by the Committee. The Committee, in case of arr

orphan or a-r abandoned child has also to take al actton to

declare a child legally free for adoption under Sectic,n 38 of

the 2015 Act. The procedure prescribed in Sections 36, 3T

and 38 of the 2015 Act has not been follou,ed by the

appellants. l{owever, the aforesaid aspect of the ma:ter has

not been appreciated by the learned Single Judge.

24. The cc,mmon order dated 23.09.2024 passed by the

learned Sinple Judge in W.P.No.22O2O of 2024 and batch is

set aside.
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25. The children in question are in the custody with the

Committee since 22.05.2024. Therefore, presently in the

obtaining factual matrix of the case, we are not inclined to

disturb the custody of the children on account of non-

compliance of Sections 36, 37 and 38 of 2O 15 Act. It is

stated before us that social investigation has been

completed .

26. However, it is necessary to issue the following

directions:

(1) The Committee sha1l pass an order in terms of

Section 37 of the 2015 Act within a period of two weeks

from the date of receipt of copy of the order passed today.

(2) Some of t1:e adoptive parents have f,rled an

application seeking adoption of the children. The

competent authority is directed to decide the application

seeking adoption within a period of four weeks from the

date of receipt of copy of order passed today.

(3) Needless to state that the custody of the

children shall be subject to outcome of the aJoresaid

directions.

a1
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Accordingly, the appeals are disposed of

Miscellaneous applications pending, if aly, shatl

\

stand close1. However, there shall be no order as t,l costs.

SD/. I. NAGALAKSHMI
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